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DATE OF DECISION 30-1-1997 

Shri 	1.Shijfl11j & ors. 	 Petitioner 

ij .? • ii • Pat ha )c 	 Advocate for the Petitioner sj 
Versus 

Ujj 	oi Iu]ja 	ors. 	 Respondent 

:ir.Mcii. Kuresrij 	
Advocate for the Respondent {s!. 

CO RAM 

The Hon'ble Mr. V.chakrishr1Eu 	 iembe r 

The Hon'ble Mr. T.i.Bhat 
	

eber (ci) 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ! 

, 	Whether their Lerdships wish to see the fair copy of the Judgment 

4, 	Whether it needs to be circulated to other Benches of the Tribunal ! 



\\ 

Shri t.ci.Shrjrna1j 

J.J.Larmar 
4.K.Bhatt 

R.K.Solankj 

5 	a 	..L.Vaiker 

6..ii.Shr1rna1j 

iress for service 
c/o, 6hii P.H.Pathak, 

2/F,t.lap Flats, 
Opp.nja1i Theatre, 
Jawaharna gar, vasfta, 
Athmedabad. 	 hpplicacits 

A.zvocate 	iL ..H.Fa thak 

ye r si.is 

iJ1don of India, Through : 
The o$tma;ter General, 
Baroda Region, 
I3arocia. 

r.Sup5t.of. POEt 3ft ice, 
L 	 Kheda Division, 

Anand. 	 Respondents 

£vocate 	.1r.iikil Kureshi 

ORi.L QLkh 

O.A. 448/90 
Date: 30-1-1997 

er Horible Shri T.N.Bhat 	..einber (J) 

Heard the learned counsel for the 

parties. The applicants were empaiel1ed 	for 
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appointment/Pr0m0t10i to Group D posts acid were 

also sent for traidog. The applicants admittedly 

completed the training. tccordiag to the applicants, 

after undergoing training, they worked for soe tie 

in their respective offices,thOuh they do not state 

precisely as to what oosts were hold by them 41E- 

However, in view of the :rder which we propose to 

make tnis question is not very important. 

2. 	ifter the applicants were empane lied and 

the order empanelling them remained in force for 

a couple of years, the respondents cancelled the 

order by the impugned order dated 29-8-1990. In 

the aforesaid order, it nas been stated that the 

list of 6 	s postmen cdre, who were declared 

successful1 vide office memo dated 12-4-1988 Is 

cncelled. No reasons have been assigned nor was 

the aforesaid order passed after giving the 

appliaAts an opportunity of being heard. It 

is true tuat were e:ipaneluient noes not give an 

indefeasible right for appoicitnerit. E3ut it is 

equ3lly true that if an order etupanelli ;; the 

per sos is subsequently cauce1ed or set aside 

an opportunity of being heard must be afforded to 

the employee. This has not been done in the present 

4.. 

4 



4 

3. 	In the event, this O... is allowed, the 

impugned order dated 29-8-1990 is quashed. Heedless 

to say that t.e applicants shall continue to hold 

the posts with consequential benefits which they 

were hol3 jig immediately prior to the Issuance of 

the above order. It shall, however, be onen to the 

respondents to pass approprte orzers after giving 

show cause notice to the appliaents. No order as 

to cOsts. 
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